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(2) Annual Repory of the Indian
Oil  Corporation Limited,
Bombey, for the year 1971-
72 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon. .
[Placed in Library, See No. LT-
4115/72.]

Review & Annual Rerorts oF LT.D.C.
AND ANNUAL REePORTS & ACCTTS. oOF

AR INDIA AND INDIAN AIRLINES

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi ang English
versions) under sub-section
(1) of section 6I19A of the
Companies Act, 1956:—

(i) Review by the Government
on the working of the India
Tourism Development Cor-
poration Limited, New
Delhi for the year 1871-T2

Annual Repbrt of the India
Tourism Development (or-
poration Limited, New
Delhi, for the year 1971-72
along with the Audited Ac-
counts and the comments
of the Compiroller and
Auditor General thereon.
[Placed in library. See No.
LT-4116/72]

(2) A copy each of the following
papers (Hindi) and ‘English
versiops) under sub-section
(2) of section 37 of the Air
Corporation Act, 1058:—

(1) Annual Report of the Air
India for the year HOT1-72,

(ii) Annual Repart of the In-
dian Airlines for the year
1971-72.

[Placed in library See No. LT-
4117/72.3

(ii)
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(8) A copy each of the following
papers (Hindl and English
versions) under sub-section
(4) of section 15 of the Air
Corporation Act, 1953:—

(i) Certified Accounts of the
Air India for the year 1871-
72 together with the Audit
Report thereon.

Certified Accounts of the
Indian Airlines fo; the year
1971-72 together with the
Audit Report thereon.
[Placed in library. See No.
LT-4118/72.]

(i)

DeEvnr DEVELOPMENT AUTHORITY
(IsSUED AND MANAGEMENT OF BONUS)
REecuLATIONS

SHRI A. K. KISKU: On behslf of
Prof. D. P. Chattopadhyay, I beg to
lay on the Table a copy of the Delhi
Development Authority (Issue and
Management of Bonds) Regulations,
1970 (Hindi and English wversions)
published in Notification No. 8.0, 1185
in Gazette of India dated the 20th
May, 1972, under section 58 of the
Delhi Development Act, 1957. [Placed
in library. See No. LT-4119/72.}

Reeorr oF CoMPTROLLOR & AUDITOR
GENEZRAL, NOTIFICATIONS ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(BHRI K. R. GANESH): I beg o
lay on the Table—

(1) A copy of the Report of the
Comptroller and Auditor Ge-
nera] of India for the year
1969-70—Union Covernment
(Commercial) Pary XY-Indian
Oﬂ('.'m-pmthnlm
fineries Division

,t;ndn'w

Pipelines Section

ticle 151(1) of Cﬂlﬂﬂtll-
tion. [Plared in Hbrary,

No. LT-4120/72,)
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(2) (1) A copy each of the fol-
lowing Notificationa (Hindi
and English versions) under
sub-sectaon (4) of section 26
of the Benga] Finance (Sales
Tax) Act, 1841, as in force 1n
the Union Terntory of
Delhj: —

The Delhj Sales Tax (Fifth
Amendment) Rules, 1972,
published in Notification No.
F. 4(45)/71-Fin_ (G) in Delhi
Gg%gtke dated the 8th June,
1972,

(b) The Delhi Sales Tax (Sixth
Amsndment) Rules, 1972
published in Notification MNo.
¥. 4(80)/71-Fin. (G) in Delki
Gazette dated the 3rd August,
1992,

{¢) The Delhi Sales Tax (Seven-
th Amendment) Rules, 1972,
published 1in Netificgtien No.
F 4(24)/72-Fio. (G) in Delhi
Gazette dated the 6th Orto-
ber, 1872,

(li) A statement (Hindi and Bng-
lish versions) showing rea-
song for delay in laying the
aheve Notiisations.

[Placed s Library. See No.
LT-4121/72.}

4{8) A copy each of the following
Notifications (Hindi and Eng-
lish wversions) under section
38 of the Central Excjses and
Balt Act, 1944:—

() The Centra] Bxcise (Four-
teenth Amendment) Rules,
1972 published in Notifica-
tion No. G.SR. 1484 in
Gazette of India dated the
2nd December, 1972,

{ii) The Central Excise (Fif-
teenth Amendment) Rules,
1972, publisheg in Notifica-
tion Noo GBR. 1485 in
Gazette of India dated the
ind Decemnber, 1572,

UMlaced in lbrery, See No. LT-

4132/72.)

—

(

(4) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under section
159 of the Customs Act,
1962: —

(1) G.5.R. 479(E) published i1n
Gazette of India dated the
4th December, 1972 toge-
ther with an explanatory
memorandun,

(i) G.S.R. 480(E) published in
Gazette of India dated the
4th December, 1972 together
with an explanatory me-

morandum.
[Plaged wn Library. See No.
LT-4128/72.]

(3) A copy each of the following
Notifications (Hindi ang Eng-
lish versions) issued under
the Cenira] Excise Rules,
1944: —

(i) G.BR, 472(E) publisheg in
Gazette of India dated the
30th November, 1972 toge-
ther with an explanatory
memorandum,

(1) GS.R. 476(E} jpublished in
Gazette of India dated the
1st December, 1972 together
with an explanatory memo-
randum,

[Placed in Library. See No.
LT.4128/73] °

Rxvuzws & ANNUAL BxpopTs

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRL SHAHNAWAZ KHAN): I beg
to lay on the Table a copy each of
the following papers under sub-sec-
tion (1) of section 619A of the Com-~
panies Act, 195§ —

(1) (1) Review (Hindi and Eng-
lish versions) by the Govern-
ment in the working of the
Triveni Structurals Limited,
for the year 1071-72.

(ii) Annuel Report (Hindi
and English vergions) of the
Triveni Structurals Limited.



